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are not able to put any material in-
puts which are required for the pur-
pose of production. There was a
very useful report about it which has
been taken up with the various State
Governments, and there is an all-
India Committee also to see and watch
the progress of land reforms in these
various States. But I might confess
that inspite of these efforts, we have
not made any considerable progress.

Shri Sham Lal Saraf: May I know
whether the Government will extend
the further activities of this pro-
gramme of package districts to all the
States and, if so, who will meet their
expenses? I want to know whether
the States or the Centre will do it.

Shri Shyam Dhar Misra: This will
be a State plan scheme. The State
Governments, under the plan schemes,
will cover the cost, and the cost of
this programme,
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The Minister of State in the Minis-

try of Law (Shri C. R, Pattabhi
Raman): (a) A statement showing the
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progress made up-~to-date in the pre-
paration of authoritative Hindi texts
of Central Acts js laid on the Table
of the House. [Placed in Library.
See No. LT-6857/66].

(b) The Official Language (Legis-
lative) Commission has been request-
ed to translate into the various Indian
languages as many Central Acts as
possible with the existing staff. The
Commission as reconstituted in June,
1966 has already prepared a short
term programme for this purpose and
according to it the existing staff have
already started working,

(c) The Official Language (Legisla-
tive) Commission has an annual pro-
gramme for the preparation of autho-
ritative Hindi version of Central Acts
and Rules. A scheme for the prepa-
ration of authoritative Hindi version
of all Central Acts and Rules and of
the translation of Central Acts into
the various official languages is under
consideration.
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Shri C, R. Pattabhi Raman: If the
hon. Member looks at the statement
which is running into three or four
pages, the first list refers to the Acts
which have been finalised by the
Commission—they are about 28 in
number. Then, there is a list of Bills.
Many of the Bills are being circulated
to the States and not all the States are
accepting these translations, It is a
time-consuming process. Even among
Hindi States, as I said on a former

occasion, 1t ig not as if everybody is
agreed oun common terminology.
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Therefore, there is some delay, But
I may also say that we have now sent
for example translations of the Trans-
fer of Property Act and the Contract
Act, these are big Acts, to various
States and we are asking them to
send their views and they have not
sent their replies so far. There is also
a legal glossary and a supplementary
glossary has been issued. It means
about Rs. 12 lakhs per year, It is a
mattar of finance also.
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Shri S. Kandappan: Somelime ugo,
we had witnessed a fanatic insistence
of Hindi-speaking Members to have
everything in Hindi in this House and
elsewhere in the Central administra-
tion. Now that the Government has
accepted all the national languages as
media for the U.P.S.C, examinations,
it becomes imperative that all the
Central Acts should be translated in
all the national languages simulta-
neously. I would like to know the
progress made as far as the other
languages are concerned in this regard.

Shri C. R. Pattabhi Raman: So far as
Madras is concerned, they have al-
ready got a commission and, as has
been pointed out by the Minister, we
have done away with the part-time
members to some extent. What hap-
pens is that we ask the States to send
their secretaries or some senior offi-
cers. ...

Shri S. Kandappan: I want to know
in concrete terms what are the codes
so far translated in other languages.
You have given a list as far as Hindi
is concerned.
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Shri C. R. Pattabhi Raman: I have
already stated that I have giver\ in
the list,

Shri S. Kandappan: I have got the
statement here. ...

Mr. Speaker: I have also read the
statement; it is given there,

Shri Bhagwat Jha Azad: As the
hon, D.MK. Member pointeq out,
there are many Acts which have not
been translated into Tamil, Bengali,
Telugu, Oriya, Marathi and also Hindi.
I would like to know whether the
hon. Minister feels satisfied that with
the translation of Transfer of Pro-
perty Act and the Contract Act the
progress has been enough during these
years. What efforts are being taken
to translate more of these Acts in
the regional Tanguages and also Hindi
and send them to the States?

Shri C, R. Pattabhi Raman: As has
been pointed out by the hon. Member,
transliteration in Bengali, Marathi,
Canarese, Oriya, Punjabi, Tamil, etc.,
is also important. We are really send-
ing them to the States and many of
them have not been sent back to vs.

Shri S, Kandappan: On a point of
clarification, In the statement it is
stated:

“List of Acts whose regional
texts translations have been sent
to State Governments.”

Does it mean that the glossary of
technical words is the same for Hindi
as well as the other texts?

Shri C. R. Pattabhi Raman: It is a
two-way trafficc. We try to evolve
some terms. For example, for Tamil
there are Tamil translators here also.
There is also a Committee in Madras
and, if I remember aright, the Chief
Justice is also associated with it;
they got it and send back to us. Some
of them have not been sent back by
them as yet.
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Mr. speaker: The question is only
so far as the Bills that are supplied
to the Members are concerned: it is
said that they do not get them in
Hindi; when would it be possible for
the Members to get those texts im
Hindi?

Shri C. R. Pattabhi Raman: They
are being prepared. I think some of
them are coming in Hindi. I do not
think that the hon. Member means
that none of them is coming in Hindi.

Shrimati Ramdulari Sinha: May I
know whether the Governmen: pro-
pose to give priority for translation of
labour legislation is various languages
to educate the working masses?

Suri C. R. Pattabhi Raman: I think
one of the Acts is also the Industrial
Disputes Act. I shall check it up.
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Shri C. R, Pattabhi Raman: We are
aware of it, He was referring to the
meed for a common language. So far
as technical terms are concerned, they
must have one language and he was
indicating therein English also.
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Shri C. R, Pattabhi Raman: I have
already indicateqd it, but I can give it
in a little more detail. So far as
Madras and Bengal are concerned,
they are not accepting the transiations
sent from Delhi. But they want some
subvention from us to the tune of
about Rs. 12 lakhs; they have given
reasons, and. they have given the
break-up of the figure also. So, we
are trying to evolve a formula to
associate their own people here and
also send some of our Acts there for
translation, But as I have said al-
ready, it ig a time-consuming process.

Shri Mohammad Tahir: In ths list
which has been suppiied it does mnot
app2ar that Urdu is there, Urdu has
been one of the fourteen languages
mentioned in the Constitution. May
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I know when the Acts are being trans-
lated in other languages, they are also
trapslated in Urdu?

Shri C. R. Pattabhi Raman: So far
as Urdu is concerned, I may tell the
hon. Member that some of the legal
terms are in Urdu. For instance, we
have the words maddayee, muddaleh
for plaintiff an defendant, and also
vaadi and prativaadi for the same
word. So, we are trying to evolve
some Urdu words and some Hindi
words,

Shri Mohammad Tahir: There are
legal terms contained in Urdu also.
For instance, the word addalat is an
Urdu word. :
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Shri C, R. Pattabhi Raman: I have
given a list of the Bills,

Mr. Speaker: He says that every
Bill that is being brought before the
House must be brought before the
House in Hindi also and that ulso
should be the authorised version,

Shri G. S. Pathak: In practice, we
are trying....
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= TETWE.T SR © HEAE WA,
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Shri C. R. Pattabhi Raman: It is not
as if it is completely absent. Just a
little while ago, my colleague Shri
Shyam Dhar Misra was finding it diffi-
cult to translatz some of the technical
terms. For instance, take a Bill like
the Cotton Cess Bill; some of the
terms there are very difficult to trans-
late. So, the deley is only on account
of the technical terms, for which no
words have yet been found, But
otherwise, the Bills are coming,
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